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lOOS

PllESKNT :

The Ilon’blo the Chief Jualice, Vice-President.

No other Menibnr of the Council
was this day present, ai d the Vice-
President adjourned the Council till
Saturday Morning, the 25th Instant,
at -1 1 o’cluck.

Saturday, August 25, 18G0.

P k e s e n t  :

The Ilon’hlc Sir Kamcs Peacock, Vice-
Preniileut, in the Chair.

Hmi’l)le Sir H. 15. E.
Trcrc,

Ilo n ’lile (’. Peatloii,
H. 13. H arington, Esq.,

II. Forbes, Esq.,
A. Sconce. Esq.,

and
Hon’We fSir M. 

Wells.
L.

CUSTOMS DUTIES.

T h e  CLEKK presented a Petition 
to the Council iVoni certain proprietors 
and l(‘8.sees of rum distilleries in the vici
nity ot Calcutta and in Jessore, j)rayinff 
for a reduction of the present ratoa of
Duty upon the manufacture and ex
portation of rutn.

Mu. SCONCE moved that the Peti
tion be printed.

Agreed to.

PENAL CODU.

T h e  c l e r k  presented a Petition 
from the Br tish Indian Associuti' n 
against the inllii tion of corporal pun- 
islinient for certain ofleuces under the 
Penal Code.

T he  VICE-PRESIDENT moved 
tliat the Petition bo printed.

Agreed to.

PASSENQEUa ACT.

T h e  CLERK reported to the Coun
cil that lie had received from the Home
Department copies of papers relative to 
the (i«eation of extending the provi- 
sioua of the Imperial Passengers Act of

18.)5 to the carrinpfoof passengers 
India under tho authority convey*-’ 
Section 99 of that Act.

S i r  BAETLE FIIERE moved
the.se papers bo printed.

Agreed to.
LICENSING OF ARTS, TRADES.  ̂

PKOFKSSIONS.
♦ i.Ai(i

The Order of the Day
for tho adjourned Comn'itl®® “ (|,5 
whole Counril on the Bill

till**’
Licensing of Arts, Tradts> 
fessions”—

SiK BARTLE FEERB
the last time he had the honor t- 
dress tho Council with regard Z t  I’" 
I'niancial moasuroH of Govern in 
e.tpresscd the diffidence and 
he felt in being charged with the !> 
ment of any measure which l̂i,, 
brought in and carried tiu’oujj j

Council by tlio late Mr. Wilson.
then it had pleased ProvidencoLiiuii 1./ Mill* ,  /«ir D" t ,,

him from ninong us, ana
dt'dI’rere) believed there was ffii'

out India a single right-niindf̂ * îi
lishman who did not feel his ‘I*-'"!! 
personal a.s well a.s a natimiftl 
was sure that, when tlie 
of this melancholy event reaw'® , j ^
land, Mr. Wilson’s Joss 
m o u r n e d  in the same manner i‘‘’ fluii 
ot Neil, of Havelock, of Nii’I'O 'jos* 
of Peel. What Mr.  ̂ ,̂,1/
wonld ho to Oovernment, ,j ;ir
who had labored with iiim 
derstand. If he felt nny 
when it fell to his (Sir 
lot to make a few amendiiiontŝ ^̂ îĵ ni

. . in II 1''̂ *s ig h ts  a n d  (m i s s i o n s  ,̂ 1̂ ot |,ii
Ktaiiipod with tlio _81’1 vli*-'’'m’ci
Eight Honorable f^rllou’s ) V
hoped that his (Mr. W ' ‘ 
from the Council w«s on y 
how much stronger m j ;qidel fl
ings be when he 
trusted with the t,,.ougl'Vn<’'̂ '
sure which had been f H < i ,
left incomplete by I"** "ign "
ble friend. For any ,,3tif'̂
kind and, indeed, for 
nected witli finance,  ̂ J ^
peculiar privileges ni* jpnous “ 
and they were as connp'C'




